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'CAll.ING ATTENTION TO MAT'! ER 
OF URGENT PUBLIC IMPORTANCE 

. REPORTED EXPLOSION OF AMMl'Nt'ClON AT 

ACRA 
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SHRIMATI PRAMlLA DAN'DA-
VATE: Sir, I call the attention of the 
Minister of Defence to the foi}owing 
'matter of urgent public importance and 
I request that he may make ~ . state-
ment thereon:-. 

"Reported explosion in Agra point-
ing a country-wide racket in stealing 
of sophisticated arms and su~ n 

of a network of ammunition thieves 
operating with the help uf connec-
tions in Army depots." 

SHRI DEVI LAL (Sonepat)*'" 

MR. SPEAKER: Nothing is going on 
record. 

'" ilf) "'" : .... 1l q']1I\ ~~ ~  i I 
Shri Devi Lal then left the House. 

THE MINISTER OF STATE Thi THE 
'MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): Mr. Speaker, 
Sir. On 24th February, 1981, all ex-
plosion occurred at the premises of 
Agra Bartan Bhandar, a firm dealing 
in utensils in Agra. As a result of this 
explosion two persons are reported to 
have been killed and four others in-
jured. On getting information ahout 
the occurrence, th,.. district authorities 
visited the spot.. order to ascertain 
the facts ~ the Cb.Je and to start in-

--··Not. recorded. 

ve&tigations intq... the matter. During 
investigation, it came to light that t e~ 

were heaps containing cartridge l'ases 
and metal scraps within the jJrcm ~es 
where the accident had occurred . 
During investigation, the local police 
have arrested 9 persons, out of whom 
three are the owners of the firm. and 
six others their employees. Action has 
also been taken to detain the three 
owners under the National Sel'urity 
Act. The District l\i'agistrate, Agra 
also deputed the sub-Dlvisio:lal MLlgis-
trate of Agra to conduct a Magisterial 
Inquiry into the entire accident. Since 
an explosion had occurred, it was 
necessary to ascertain whether there 
were any live or exploded, ammuni-
tion within the premises. The area was 
therefore cordoned off and sealed. At 
the same time, the district H,llthorities 
requested the Army authorilies through 
the state Government to depute a leam 
of ammunition experts to S ~. r  the 
premises and categorise 1 he n.:rious 
materials lying there. 

On the basis of a request made to 
the Station Commander. Agra ~ y the 
District authorities. a technical tt>am 
of ammunition expertc was despatched 
by the authorities of the Army Central 
Command 1.0 assist the cl\'il wJr.:inis-
tration in this task. ~ e teum (:' ex-
perts reached Agra and examiner! the 
heaps lying at the premises of A gra 
Bartan Bhandar, in close coorera1.ion 
with the local pOlice and district autho-
rities. 

After examining the heap, the am-
munition technical experts ih,lve re-
ported that among other th ~ s ~ 

following kinds of materials were found 
at .the premises: 

(a) 87 pieces which were parts of 
fired projectiles of 84 mm. Carl Gustav 
target practice ammunition tree from 
explosives 

(b) Two pieces which formej parts 
of fired projectiles of 84 mm Carl 
Gustav High ltxplosive Anti Tank 
Ammunition, suspected to be blind (I.e. 
fired but unexploded) containillg. un-
consumed explosive. 

-------"-
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(e) One piece of empt:, shell body" 
(aluminium aUoy) of 84 mm Carl 
Gustav Dlumilnating Ammunition. 

(d) 14 bags containin;;: h'ot) and 
aluminium scrap consisting of the fol-
lowing. 

(D Base Plugs of Grenade No. ~~6 

M. Hand. 

(ii) Fin assemblies of Docket Pro-
pelled Gun-7 Ammunition. 

(iii) Tail units of projectiles, 

(h',1 Components of Fuzes. 

(e) 14 empty Cartridge Ca:Je3 01 Nol'-
Army origin. 

The Army Te.,hnical Team also sur-
veyE".! the ammunition said to have 
ee ~ recovered from another place 
whk,n is said to be connected \"ith the 
ownet'S of Agra B[:.'tan 3hamlar and 
kept :ott Kotwali, in Agra City and 
foune: ti'ie following: 

(a) 5 bags of small Arms cartridge 
Cases consisting of 7.62 mm, n mID and 
50 S ~ tter Tracers approximately 
weighl ng' :3";' 1 Kgs. 

(b) 5 rounds of 7.62 mm. ammunition 
of which ~ bore the markings ~ POF 
(68) ;md the remaining o[ OFV (';'1). 

It may be mentioned in this connec-
tion that after use Small Arms Cartri-
dge Co.ses are offered to the DGOF for 
utilisation of brass. In case they are 
not req l.1il'cd by the Factories they c. re 
also sold to National Small Scale Indus-
tries Corporation since 1973. Subsequ-
ently since October 1979. dispt')sal of 
crushed Small Arms art d~e ~ ;es is 
also being dar.;:, by sale through public 
auction by the l\.rmy Depots. Scrap ma .. 
terial is a s ~  .:;1)id through public auC-
tion. Those who deal in metal s r~ s 

and manuf.:idurers of utensils often 
purchase suet;' materials for the use of 
its metallic conten1s. 

When the firing exercises take place 
some people living in the surrounding 
areas often hide the::nselves in the 
vicinity of the ranges risking their own 
lives. Immediately after the firing is 
over they collect the metel pieces 

scattered in the area with a view to· 
selling them later. 

. At times they take away tile 3hells 
which are fired. but remain un~ d  

ed. Such shells can explode when tin-
kered with s Se~ t y, causing da-· 
mage ana injuries to persons who are 
nearby or who tinker with the, shells. 
Some times it is found that the explod-· 
ed parts have some une d~d mate-
rial which can explode afterwards 
when tinkered with. 

It may also be mentioned in this con-· 
nection that the locnl people indulged 
in thes~ practices \\·ith risk to thE-ir 
own lives in spite of warnings given 
and widely publicised. 

The Ordnance factories ::md ~ ts 

have tight security arran,4,emcnLs to 
guard building-materials and stores. 
Further, physical verification of the 
persons moving out of the a t r ~  are 
also d ~e to prevent theft or pilferage. 

There ,are no r r rt~ to Jho\v th,1t 
thefts of ammunition have taken place-
either from the ammunition depots or 
the Ordnance Factories. In th('! De-
fence Services, there are sufficient TJre-
cautionary measures and instructions 
about the safe custody of ammunitioll 
which are adequate against any possi-
ble act of sa1)Qtage. pilferage and. 
stea n~  

It h&:-not so far :J€come clear from 
the investigations as to how the owners 
of Agra Bartan Bhandar came in. pos-
session of the materials fOUll(,.l with 
them, that is to say whether they pur-
chased them from pcrc;ons who had 
purchased the same in auction or from 
those who had collected them from the 
Firing Ranges or had come in posses-
si'\7n of :hem by any other means. This 
aspec'!; will become clear by the time 
the ilwestigation is C'ompleted. 

In view of these facts, I wOlJld sub-
mit that it would not be correct to hold 
that the reported explosion at Agra 
leads to a ~d s sure 0 ( a untry d~ 

racket in sophisticated arms or to a 
suspicion of a network of ammunition. 
thievE'S operating with the help or COll--
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tacts with Army Depots or ordnance 
,,'Factories. 

ll. 28 .. 
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MIl'DEPUTY-SPEAKEli: He has 
replied to that. He has replied about 
·CBI. 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The inci-
dent that has been referred to ip. the 
Calling Attention notice is supremely 
important. 

SHRI N. It. SHEJWALKAR (Gwa-
lior): She asked whether the police 
officers have asked for the CBI en-
quiry. He bas not replied. 

MR. DE·PU1'Y ··SPEAKER: He has 
Teplied. Mr. Chakraborty. 

SHRI SATYASADHAN CHAKRA-
BORTY: The statement clearly brings 
out the role which Government is 
playing to evade its responsibility. It 
is demonstrated in the statement 
which the hon. Minister has placed 
before the House. One funny thing in 
the incident is this. It is S'aid that 
some local people are responsible for 
all these things. The Minister is res-
ponsible for the security of our coun-
SOns under their protective umbrella. 
for the security of the nation. Indulg-
ing in such statements only exposes 
the role played by the Government 
that they are happily sleeping and ar.c 
trying to evade their responsibility or 
that they are trying to keep some per-
sons under their .protective umbrella. 
That is the point I wish to bring 
out. I clonot know whether the 
Minister has any direct expedence 
about the firing and all that. :May I 
ask him one tbing? Is it not a prac-
tice that. when any sort of firing takes 
place, if there is a shell unexploded, 
that is taken into account? 

PROF. MADHU DANDAVATE 
(Rajapur): He bas seen one man 
firing at another. 

SHRI SATYASADHAN CHAKRA-
BORTY: Maiy I ask this for reply 
from the Minister? Is it an easy 
thing in the army ~ the ordinary 
peop1e. to collect all these things, as 
it' certai'n thin,. ate '1alling fItom the 
sky? If you gO; throulh the ·state-
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ment you ,will see how dangerous1,. 
the Minister, has tried to evade the 
iuue. I understand his difficulty, It 
is because he has to depend on' the 
o.fBcers, it is' pOssible that a section 
ot, I the army oftlcers are involved jn, 
the racket along with the traders. 
Otherwise, how are you going to ex-
plain that the anti-social elements a~e 
using the sophisticated weapons at 
present? These weapons are either 
coming from outside the country or 
supplied from within the countrY. It 
is the,-responsibility of the Govern-
ment, particularly of the Defence 
Department to stop this activity. They 
should identify the areas which are 
exposed to such types of smuggling 
and also bring the culprits to book. 
You should maintain a top ,security 
in this respect and you should give 
top pTiQrity to this. 

Now, in the statement it is said 
when the firing ,exercises took place 
some people living in the surrounding 
areas often hide themse1ves in the 
vicinity of the ranges risking their 
lives. Now; why do you allow 
them to hide the;nselves here? It is 
nity? If the political elements hide 
themselves, you would remove them 
within one hour. But whell these 
people are trying to take away the 
dangerous thing, how is it possible for 
them to hide themselves here? It is 
said that they take away the shells 
which are fired and' when they re-
main unexploded. . This is a story 
eirculated to convince the kiddies. 
This appears to be almost a nursery 
tale whkh is not true. 1 can tell you 
that this is not" a single instance. 
There haye been many occurrences of 
this type where a section of the army 
officials and a sec,tion of the us ness ,~. 

men were i'nvolved in such rackets. 
Even the hon. Minister would re-
member that some top Defence per-
Bonnel were involved in giving out 
, some secret documents of the Defence 
'Department to foreign; nationals. I 
'Would like to point, out that it is the 
,duty 0'1 the Government to see that 
such  things do not recur in future. 
No assu1ance has beeri given in the 

statement on this point. You have 
said that yOu do Itlot knOw how these 
things found their way to the shoPs. 
That is important and if you relY 
upon your departmentaJ enquiries 
end jf you rely on those persODS, 
then it will be difficult for you to get 
the facts. This has become a proftt-
able business for them and they are 
earning enormous money in this kind 
of activity. Otherwise why this kind 
of hush  hush is taking place? 
The worker of the Bartan Bhandar 
was telling the, trader "Sir, send me 
to the hospital. Don't kill me. 
If one worker is kIled another worker 
Wi.ll also be killed." I would 
like to ask the Minister one 
thing. You ,had issued a state-
ment in this connection in the ,Rajya 
Sabha also. I have gone through 
that statement where it is mentioned 
that statement where it is mentioned 
connection. Here also you could haVe 
said that you were a\1.'aiting the find. 
jngs of the investigations. Now, may 
I ask the hon. Minister when is he go. 
jng to complete the investigation? If 
there is a prima facie case that ~ e

thing illeg.al bas happened, are you 
going to hand over this case to the 
C.B.I. ? Are you going to iSSue a 
statement that you are ~ n ere about 
it and y01:l are going to bring the 
culprits to book? I hope you will 
bring these facts" to light without any 
prejudice and see that those responsi-
ble for it will not go scot free 
because you do not like a parti-
cular sectiOtn. of the press. Of 
late, lYou have developed some 
antipathy towards the res~. But in 
a democratic country ]ike ours, it is 
the duty of the. press to bring all 
these things to li.gbt and it is also the 
duty of the hon., Minister includIng 
the hon. Minister for Informati'on and 
Broadcasting, Shri Vasant sathe, to 
give wide· publicity to al] th s~ things 
and also to what we say, the Members 
on the Opposition side. 
THE ,MINISTER OF INFORMA-

'TION AND BROADCASTING (SRRI' 
VASANT SATHE): I can give 'Vride 
publicity, not wild publicity. 
SHRI SATYASADHAN CHAKllA·, 
BORTY: Until yOu go wild, '1011 
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eanot live Wild publicity. 

. SlOtX' SRIVltAJ .. ,~ . PATIL: I must 
submit to this House that the duty 
and the responsibility of the army is to 
protect the sovereignty and the terri-
torial integrity of the Illation. It is left 
to -the police force to find out as to 
who the thieves, robbers, dacoits, 
murderers are. My hone friend on" 
the other side. probably wants that we 
investigate the matter and collect the 
information and give it to the House. 
I would very humbly submit that this 
~ s not the responsibility of the army 
or of the Defence Ministry. Only 
• because certain things which are used 
by the Defence ,Ministry are involved 
in it, we are giving assistance to them 
to find out whether those things are 
'live-, dead or blilld or anything of 
that kind. Anything more than that 
is not required to -be done by the 
army. The hone Member has said 
that some army persons are involved 
in it. I would beseech the hone 
Members in this House not to level 
this kind of allegations against the 
brave soldiers and the officers of the 
army. It is only after getting full 
-evidence, if their guilt is established, 
~u can make suc;h allegations. It 
i.CJ said that judge that you be not 
judged. Let us not judge them be-
tore getting the evidence. Let us not 
.-allege things against them ... (inter-
Tuptions). I would request you not 
to dO that. 

SHRI SATYASADHAN CHAKRA-
BORTY: We did not say anything 
about our soldiers; we are proud of 
them. But there may be a section of 
Officers, and they are not like Ceaser's 
wife that their conduct cannot be 
q\lestioned. I do not think so. There 
may be some blacksheep. 

_ MR. DEPUTY;;'SPEAKER: And 
'.:tou said 'May be'. 

SBlU SATYASADBAN CHAKRA-
"BORTY: Yes Sir 

. . , . . 
, 

PROF. MADHU DANDAVATE: ID 
the . cas" of Dbabhwall and Bagpat a 
trection ~~ the POlice . was alleged·' to· 

. be'-mvolved and the enqulry colDDda-
sian bas established the fact that theY 
were'iespons,lble; and they were hell 
responsible. It does not mean that 
we are casting aspertlons on the eD-
tire pollce force. 

SHRI SHIVRAJ V. PATIL: I juat 
said this in responie to what waa 
said here. Now, if you cheek the re-
cord, you will find that what I aID 
saying now is correct. And if JOII 
withdraw what you have said, I 
would be very happy about jl 

SHRI SATYASADHAN CHAKRA-
BORTY: It is unfair.... (inten-up-
tions) • 

MR. DEPUTY-SPEAKER: No,! 
wUl not permit this. He is rePlyiDC 
to yOU and every nOw and then you 
are standing up ... 

There are some rules for calling 
attention ..• 

SHRl SATYASADHAN CHAKRA-
BORTY: And you wOuld allow me to 
be crucified ... (InteTruptions). 

SHRI SHIVRAJ V. PATIL: I do 
not want my friend to be crucified; I 
want that his statement should be 
crucified. The hone Member wants to 
know as to when the investigatiOll 
would be completed. I have put acrOD 
to' the hon. Members that it is not for 
the Defence Ministry or the arJD7 
personnel to investigate inta this 
matter; it is for the pOlice in Uttar 
Pradesh to investigate and give the 
report to the court 8IDd to the concem-
ed authorities. Generally, they take 
8 bout three months to investigate .uch 
offences, but if there is something im-
portant, they should do it quiekJ7'. 
There is no doubt about It. But I am 
nOt in a position to tell you as to 
when this investigation would be 
cOT.npleted. . 

I have-hidden nothing btl the 
House and put everything beA'«e .. 
House and. it is for the Hau..·. 
judge. I would only request II. • 
allege. anything a,alnst the bra" ...... 
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Ali 11ft' ~ ~ w ~ Iffr \5fA-
.. .-r6' {r ~ fiir qt q 11\ ..... ( 
-~ tfT, qt ttl iti1i ~ ;:r(Y Ii 
-t, qf W tIT ~ SI1Ii11: 1fit ~ 
1f(t PI' t 11\" fGR:r ~ ~ 11'( 
.. " '" 
, . ~
~ t ieeorded:. 
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'l'iF ~ \V1' 'liT fifitr ~ ~ if _"'_ 
~ ~~ ~

,",i", ~ ta  ilffiRf' t ? 
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~~,~~~~  

~~ ~ Ai ~ ~ if." \i1T ~ 
.. ~~ ~ ~ ti, • ~ ~ 
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AN. HON. MEMBER: rose 

(Interruptions) •• 

MR. DEPUTY SPEAKER: ,I am not 
Permitting. He is replying to -Sbri. 

Rawat. Only he can ask for a clari-:J 

fication. 

(Interruptions) •• 

MR. DEPUTY SPEAKER: It 11 not 

a general discussion . __ ....0.-____ _ ___ ~ , 
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UAmong the items recovered from 
the building where the 'blast. 
resulting in' two deaths, occurred 
are 84 live b.ombsJ 15 rockets, six 
naval missiles and over 30 bagfuls, 
of spare parts used' to' make' anti.:.. 
aircraft, ,'gun shells and taU spare 
parts ... " ' < 
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SRRI MOOL CHAND DAGA: This 
'had appeared in the Indian Express .. 
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You have not rebutted that. This was 

a departmental study. You have not 

rebutted it. Why do you not rebut it? 
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~  ( I ~ r ~ ) ... • 

MR. DEPUTY -SPEAKER: !:JIinis-
ter i! replying to Mr. Daga Interrup-
t n~ will not go On record. Mr. 
Minister, you reply. 

(InterTuptions) •• 

MR. DEPUTY .. SPEAKER: Mr. 
Minister, you need not reply to it. 
You reply to Mr. Daga, Let it not go 
on record. Mini5lter is replying. 

(InteTTUptions) •• 

MR. DEPUTY-SPEAKER: I will 
lllot allow. The rules do not permit. 
Yes. Mr. Minister, you reply. I have 
to run the House according to the 
. rules. I will not allow this. No 
question is allowed. (lnterruptioos)·· 

··Not recorded. 

~ ~ -'oq".m.; ll, ~ 
r;r ~ ifr ~  1!)qifl' arr~r. . r. 

ar ~ ~  it ~ ~  ~~ tt~~ 

tt1n t ~ ~~  '" ~ iti mflR: f('( .. 
lift Cfi)t 'fi'ilr ~ it $fIr.( ~~  ;rrS:fr 
t. · . I (,:. .... 'f) •• 

MR. DEPUTY-SPEAKER: You' 

reply to Mr. Daga. (Interruptions)·· 

Let him. reply. 

SHRI MOOL CHAND DAGA: I am -, 
speaking on the basis of the informa-

tion published in Pipers. (lnterTup-

tions) ** 
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MR. DEPUTY-SPEAKER: No. No. 

r am not allowin.g. 

PETITION RE. TAKING OVER' OF 

WHOLESALE FOODGRAtNS TRA· 

DE, STRENGTHENING OF PUBLIC 

DISTRIBUTION SYSTEM, ETC. . 

SHRIMATI GEETA MUKHERJEB 
. ans~ura  I beg. to present a peti-
tIon signed by Shrllnati Vimla Faroo-
qui and others regarding take-over of 
wholesale foodgains trade strength. 
ening of public d str ut ~n system, 
remunerative prices for agricultural 
produce and nationalisation of sugar. 
. cotton, textiles and drugs industrie.s • 

I want to. '. 

~, . , .. 


